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Laad for DJ».T. Factory, Delhi

1816. Shri Umanath;
8hrl P. F. E^Nose:
Shri K . M. Abraham:
Shri A. Anintdhan:
Shri V kw u u tlu  Monon:

Will the Minister of FetrMemn aad 
Chemicals be pleased to state:

(a) whether it is a fact that the 
Delhi Cloth and General Mills Com­
pany Ltd., Delhi offered about 5 acres 
of land for setting up the first D.D.T. 
Factory in India from out of the land 
procured by them on lease from the 
Delhi Improvement Trust for their 
Chemical Factory situated in the 
Industrial Area New Delhi.

(b ) whether it is also a fact that 
when the Hindustan Insecticides Ltd. 
wanted to purchase this land on which 
the D. D. T. factory was put up, the 
Delhi Cloth and General Mills Com­
pany Ltd.. Delhi demanded a price of 
Rs. 1.35 lakhs and the Company paid 
the same, even though the actual cost 
of this land to Delhi Cloth and Gene­
ral Mills Company Ltd. Delhi was 
only about Rs. 4500; and

(c ) if so, the reasons therefor and 
the action taken in the matter?

The Minister or State In the Minis, 
try at Fetrdeam aad Chemicals and 
o f Planning aad social Welfare (Shri 
Kagfca Ramaiah): (a) Yes. on condi­
tion that the Delhi Cloth and General 
Mills (DCM) were taken in as mino­
rity partner*.

(b> and (c ). Aa Government decid­
ed not to asaocite DCM as partner* in 
the DDT scheme tha land comprising
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5.135 acres was tik tn  in Im w  from 
DOC « t  an annual rent o f 8a. 4,108.63, 
tram, July, 53. A fter one year, the 
payment o f rent was with-held in the 
hope that the land could be obtained 
through the Delhi Improvement Trust 
by resumption, m ere was legal diffi­
culty as pointed out by the Solicitor 
General o f India and the company 
was advised in April, 1059 whether 
land acquisition proceedings could 
be initiated. On examination, acquisi­
tion was found to be uneconomical 
and it was ultimately decided in 1963 
by Government that the copipany 
should purchase the land from Delhi 
Cloth M ills at a negotiated price. Ac­
cordingly the land was purchased at 
a cost of Rs. 1.35 lakhs inclusive of 
about Rs. 30,000 on account of arrears 
o f rent Delhi Cloth Mills, which 
were originally allotted the land by 
the Delhi Improvement Trust at the 
rate o f Rs. 1134 per acre, had to spend 
considerable amount in its levelling 
and improvement

Land for I i j i m Iw  e< D. D. T.
Paofcfty at Delhi

1617 . S h i t  N am  M ar:
Shri p. GojwUaa:

W ill the Minister o f Petroleum and 
C M a l r b *  pleased to state:

(a) whether it is a Met that the 
Hindustan Insecticides Ltd. paid a 
sum o f Ra. 1.99,804 at Rs. 5.4 per 
square yard to the Delhi Cloth M ills 
in early 1066 being the cost o f an 
additional land o f 7.6 acres, purchased 
far the extension o f the D. D. T. Fac­
tory at Delhi;

(b ) whether It is also a fact that 
the Managing Director at the Hindus­
tan Tnsertirirtee L td  negotiated and 
M M  the terms o f purchase o f the

*  htaneetf without consulting the 
OMeer*in-«ha«lge of the Finance in the 
CIO— ny;

(e ) whither tt le also a ffedt that 
(he Managing Director of the Hlndns- 
taa Insecticides lid . appraaehed the 
Btarf of Dfaeetms for their ex-post- 
ftcto s m m l to the payment of 
Bk M M N  tenruda the purohaee of 
ttb  tend;

W  whether it ia also a & ct that ae 
sale deed has been executed fay the
Delhi Cloth M ills with regard to the 
land sold to the Hindustan Insecticides 
Ltd. for their D. D. T. Factory at 
Delhi; and

(e ) if so, the reasons thereof and 
whether the deal was approved by 
Government?

The Minister «r  state in the Minis­
try o f Petroleum anil Chemicals and 
o f Planning and Social W elfare (Shri 
Raghn Ramatah): (a ) Yes.

<b> No.

(c ) The purchase was finalised by 
personal efforts between Hindustan 
Insecticides Lim ited and Delhi Cloth 
Mills at the rate o f Rs. 5.43 per sq. 
yard as against the demaitd of Rs. 25 
per sq. yard made by Delhi Cloth 
Mills. It become necessary to close 
the deal by immediate payment 
which was made on 28th March, 1086 
in anticipation of approval by the 
Board of Directors which met and 
accorded approval on 7th April, 1066.

(d ) and (e ). The reason is that the 
land purchased has not yet been regis­
tered by the Delhi Development 
Authority in the name of Delhi Cloth 
Mills. As soon as this is done, Delhi 
Cloth Mills w ill execute a sale deed 
in favour o f Hindustan Insecticides 
Limited.

As for the sanction of Government 
for the purchase, the same is not re­
quired under the Articles o f Associa­
tion of Hindustan Insecticides Lim i­
ted.

Baatnsae VWta Afteoad

1818. Shri A. K. Oopalsa; 
Shri P . Saaaaanrtf: 

W ill the Miniate* oC W in s  b e ' 
pleaaed to  state:

(a ) whether a n p teisBtaH—  by the 
Indian Chamber* o f Commaroo and 
Industry and three other eeawMMWI 
organisations have A m w M  addi­
tional tareifft ewhange fo r IMtaNM 
visits abroad;




